IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

» AT HYDERABAD,

Date of erder : 5. o~ \‘?\\'(

Between

1. The Chief General Manager,
Telecemmurications,
Andhra Pradesh,
Hyderabad.,

2. The District Telecem
Englineer,
Khammam«3,

3, The Sub-Divisisnal Officer

Telephenes, : '
Khammam, «+ Applicants/Regpendents
And

M.Ranga Rae .+« Respendent/Applicant

Counsel fer thk Applicants/

Rezpendents «s Shri V,.Bhimanna, Addl, CGSC
Ceunsel fer the Respendent/ .
Applicant «« Shri J.V.Lakshmana Raoe
CORAM

HON'BLE SHRI A.V.HARIDASAN : VICE-CHAIRMAN (J), P.B,NewDelts
Xthen Member(J), Hyd®badBench)

HON'BLE SHRI A.B.GORTHI : MEMBER (A)
' ORDER

X of the Divisien Bench delivered by Hen'ble Shri A,B.Gerth
Member (a) [

( In circulatien )

In this Review Applicatien filed by the Chief General
Manager, Telec@mmuﬂipafioas, Andhra Pradesh, Hyderabad and
2 ethers, whe were Respendents in 0.A,No,1569/93, the pfaye:
is fer'correcting an errer that has crept into eur erder .

&

dt. 19.7.94 in the said O.A. iy
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2. There was a delay ef 273 days in filing the Review
Applicatien,fbd£ considering the reasens stated in M,A,
Ne.532/95 seeking condematien ef delay, the delay is
cendened, : o
3. wWhile allewing 0.8.No.1569/93 we directed the

' . T ; ' .
Respendents te censider the case of the Applicant, whe was

r

& casual labeur Qorking under the Sub-Pivisienal Officer

Telephdénes, Khammat, fer grant ef temperary status
‘in accerdénce°with"p§ra 4 of the Cagsual Mazdeors (Grant of
Tempérary‘Statﬁs-and'Regularisati@n)°Scheme, 1993, This

was based en the submissien made by the learned counsel
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.for-the Respendents. It is, hewever, now stated in the
Review Applicatien that the Casual Mazdoors (Grant of
Temperary Status and Regularisatien) Scheme, 1993 is net
abplicable t@ the Dept. of Telecemmunicatiens which is
gevernad by a scheme called casual Labsumr{Grant ef
Tempoerary Status and Regularisatian) Scheme ef_the
Dept., of Telecamﬁunicati@ns, 1989% In sum and substance
beth fhe scbémes are similar as regards grant eof temporary
status te thé casual lab@urers. Fn vieﬁ of this,it wouldt
just and proper if we new direct the Respendents, in
medificatien' ef eur erder dt. 19.7.94, to ceonsider the cas
ef;the Applicant fer graﬁt of tempafary status in accerd-
ancé with the scheme that is applicable te casual mazdaefs
iﬁ thelﬁépt. of Telecerwmunicatiens,

4.. The Review Applicatien is erdered accordingly.
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( A.B.GORTHIJ ) ( A.V.HARIDAS )
Member(A) . Vice-Chairman (J),P,BJND
| Xthen Member(.J),Hyd.Be,ég
N 6::-? -..‘ - ’}"r .
Dated: dfaty, 1995, j%”ﬂ%y
- : Py Aagsner (1)
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